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employee): for which she reg»rese?;e?:

to the Respondents/Railways wn der

| Mnexure-A/1l dated 13,12,2002 and under
Mnexure-A/2 dated 06,05,2003,No heed
having l;aéen paid to the grievance of the
A@alidaﬁtﬁ as raised wnder Mnnexures-A/l
smd A/2 dated 13-12-2002 and 6.5.2003>1~he
applicant has filed this Original
Application under section 19 of the
Adnmin istrative Tribwumals Act,1985 for
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redressal of her grievances,

) S

Heard Mr.B,P,Yadav,Leamedy
Visﬂ—ﬂ
Couwn sel appearing for the Apollcmi_zanoi
Mr,P,C.Panda,leamed Somsel for the
" Railwaysron «hom a copy of this O.A,

has already been served,

Since the grievances of the
Apslicant are still pending undisposed of
with the Respondents,this O0,A, is disposed
of,at this admission stage,with din_’ec:iiion
to the Respondents to look to the gg);ieva\ces
of the Applicant és raised in hez"",‘*
representation and in the presmt.o.A.) ;
and pass necessary consSequential orders within
receipt of a copy of this order,

Send copies of this order, alon gwith
copies of this Original Ap_mlicatim} to the
Respondents and free copies of this order be

given to leamed counsel for both sides,




